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matter. The counsel for the R.P. points out and refer to a latest decision of the Hon’ble

NCLAT passed in the matter of Flacon Tyres Ltd V. Belthangady Taluk Rubber

members (workers) who are excepted to file their claim before the IRP in their

individually capacity.

Advocate for the applicant seeks time for argument. Hence, time is granted.

The matter be listed on 3™ November, 2017.
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